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CENrRAL ADMINISTRATIVE TRIBUN\L 
ALI.AHAB?>.D BENCH 

ALIAHA~D 

Open Court 

original ~Pelication No. 1830 of 1994 

Allahabad this the 28th day of __ M_a....,Y...,•_ 2002 

Hon'ble Mr.Justice R.R.K. Trivedi. v.c. 
Hon'bl e Mr. c .s. dladha. Member (A) 

Arjun Lal s/o Shri Sharda Deen. Work ing as T~urner, 

uooer workshop Foreman(Ergg) Northern Railway, sube­

darganj, Allahal::ad . 

By Advocate Shri Anand Kwnar 

1. 

Versus 

Union of India through Gemr a l Marager,Northern 

Rail way, Baroda HQU.se, New Delhi. 

2• Divisional Ra ilway Manager, N:>rthern Railway, 

Allahamd. 

3. Assistant En;J ineer (G), 

off ice , :Al l aha l::ad . 

Nor thern Ra ilway. D . R. M1 s 

Respon dents 

BX Advocate Shri A . Tripathi 

0 R D E R ( Oral ) - - - - -
• 

By Hon' ble r.1r . c . s . Chadha .. Member (A ) 

This O.A. h a s been filed by the a pplicant 

claiming promotion t.o the grade of Fitter Grade II 

(Rs.1200-1800) and late r as Fitter Grade I(~.1320-

2040) on the g round that his juniors in the grade 

of Turner to W"lich he was r ecrui tea , have a l ready 

bee n promoted to that scal e . 
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2. In t heir counter-affidavit and suppl. 

Counter- affidavit the respondents have averred that 

the a pplicant although rec r uited. as 'rurner 4 ,- opted 

to change his line and became Fitter Grade III arrl 

he no more has any lien in the category of Turner~ 

It has also been averred tha t in the notice inviting 

the applic a nt fur a trade test dated 09.11.95 aglinst 

the name of the a pplicant. the ~rd 'Turner' was mentioned 

as a clerical mistake. and this w:1.s detected on the 

very next day i.e. on 10.11.95 and a corrigendum w:1.s 

also issued, corrigendum is at annexure C . A.-2 dated 

10.11.95. I t has been clarifi ed in the corrigendum 

that the trade t e st was for the grade of Rs . 950-150 0 • 

It has • therefore • bee n averred _( .by the resµ:>ndents 

-that the applicant who is already Fitter Grade III 

cannot claim prorrotion 

Grade I as there are no 

to Fitter Grade II arXl Fitter 

. ~. 
vacanc&.L: :>1 the sai d post. 

Further t he respondents have also written to the 

higher authority for creation of the post so that 

the a pplicant can be considered in his due turn for 

prorrotion to the level of Fit t er Grade I I and Fitter 

Grade I. However. no such vacancy has yet ~en created 

The responde nts have . therefo re . c l aimed that the 

a pplicant was well aw;i.re of the prospects after change 
1\4 

in the cadre and ch~el for promotion. This was also 

made clear to the a pplicant in counQtlii ng \-Ii th t he 
,~ -~ 

senior authori c.i e s . He ca nnot no"t-1 clai 1l the 

benefit of prorrotion in the channel which he ha s a lready 

£Oregon~ 1 O'l\.I ~ ~ ~ .. 

~ 
3. From the ab:>ve discussio ns , it is quite 
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clear that no injustice has been done to the 

applicant. He has changed his line of promotion 

,, 
'• 

on his own volition am is not entitled to any 

benefit specially because there are oo vacanc~,:..; jg; 
for being prorroted him as Fitter Grade II and 

Fitter Grade I. The O. A. is therefore, rejected. 

N) order as to costs. 

\l -~ 
Vice Chairman 
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